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Hon'ble Shri Justice 5.C.Mathui, Chairman
- No supplementary affidavit has heen filed on behalf
%y /
'I of the applicant. No one hos appeared on  behalf of the
: ; * .
- applicant even on the revised call. We accordingly, proceed

to decide the case on the basis of material available on the

record.

The application is directed against an order of
compulsory retirement dated 27.4.1994 (Annexure, A-1). The
order of compulsary retirement has been passed on the basis
of applicant's conviction by criminal court on the charge of
c]aﬁmjng false medical reimburs%ment. On 9.6.1935, when the

case came up before a Division Bench, it was swite




argued by the learned counsel for the applicant that there

was ho conviction by criminal court against the applicant.
The applicant was  therefore, reguired to fi?eA a
supplementary affidavit to make positive statement in thaE
icetton. No supplementary affidavit has been filed,

Accordingly, there is no evidence in support of the °*§f }Lma

Las basis 0{
that the impugned order % mot passed on the[‘app1icant‘s
L B

conviction by criminal court. ¥

Onces conviction has besen recorded by criminal
v
court, it s open to the Disciplinary Authority to pass an

order of c¢ivil bpunishment. In the present case, after
examination of the relevant material, the Disciplinary
Coultol
futhority has passed the impugned order; Which «4d not be
B Sefter +
shownlfrom any  Adlegal infirmity. Accordingly, the
P8 ¥
application 1is Tiable to the dismissed. In view of ‘the

above, the application is dismissed in Timine.  No costs.
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